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A~#ract of tlle Proceedings of the 001l1lCil"of tl/.e Gove1'110r General of India, 
-assembled f01' lite purpose of m.akill{f LatDS and Regulatiolls under tlle 

" ~ provisiolls of tlle Act of Pa1'liamellt 24 ~. 25 "Fie., cap. 67. 

TilE Council met at GOYel'llment House on Friday, the 13th February, 1880. 

PRESENi': 

His Excellency thc Viceroy qll(l Govcrnor General of India, G.M.S.I., 
l Jl'esidill {f. 

His lIonolU' the Lieutenant-Governor of Bengal, R.C.S.I. 
His Excellency the Commander-in-Chief, G.C.D., G.C.S.I., C.I.E. 
The Hon'ble Sir A .• T. Arlmthnot, R.C.S.I., C.I.E. 
The lion'blc Sir J. Strachey, G.C.S.I., C.I.E. 
General thc lion'ble Sir E. D. Johnson, R.A., R.C.D., C.I.E. 
'1'he Hon'ble Whitley Stokes, C.S.I., C.I.E. " 
The Hon'ble Rivers Thompson, C.S.1. 
The Hon'ble Sayyad Ahmad Khan B:;th .. 1dUl·, C.S.I. 
The Hon'ble T. C. lIope, C.S.I. 
The Hon'ble B. 1V. Colvin. 
The Hon'ble l-IaMrll.ja J otindra Mohan Tagore, C.S.I. 
The Hon'ble C. Grant. 
The Hon'ble E. C. Morgan. 
The lIon'bie J. Bitt Kenncdy. 
The Hon'ble G. C. Paul, C.I.E. 
The Hon'ble R. J. Reynolds. 

PROBATES AND ADMINISTRATION BILL. 
'£11e Hon'ble lIR. SToKEs:presented the Report of the Select Committee 

011 the Bill to pro\ide for the grant of Probates of Wills and Letters of Ad-
;nini~tration to the est.ates of certain deceased persons . 

. - DISTRICT DELEGATES BILL. 
The Hon'ble MR. STOKES also presented the Report of the Select Com-

mittee on the Bill to make further provison for the grant of Probate and 
Letters of Administration in non-contentious cases. 

NOltTII-WESTERN PROVINCES RENT ACT, 1873, AMENDMENT 
DILL. 

'£he Hon'ble MR. COLVIN moved for leave to intrOlluce a Bill to amend 
the North-Western Provinces Rent Act, 1873. He said that the present Reut 
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Law of the North. W ~stern Provinces, which was contained in Act XVIII of 
1873, had been in force for rather more th~n six yea;rs, and during that time 
had worked successfully. As might be expected, however, some en'ors and 
inadvertences had come to light in its operation, some doubtful questions of· 
interpretation had been raised, and tho necessity' of introducing one or two new 
provisions into the law had been shewn. The Bill which l1e wished to 
introduce was intended to SUl)ply these deficiencies. The precise nature of the 
amendments which were contemplated would be fully set forth in the State· 
me~t of Objects and Reasons accompanying the Bill, and it did not seem 
necessary to l'ecapitulate them on ,the present occasion. They would be found 
to be mostly unimportant changes. At the Bame time a few of them could not 
be long delayed without causing inconvenience and mischief. The time, 
thel'efore, seemed to have come for undertaking the first of those revisions which 
n law of that description periodically required. A similar revision of the 
Land·revenue Act of 1873 was ,undertaken upon the like grounds, and had 
been completed during the last year; and he trusted that, with the explanation 
which he had now given, the Council would ponsent to the intt'Oduction of a 
corresponding measure for the revision of the North·Western Provinces Rent 
Act. .~ 

The Motion was put and agreed to. 

MERCHANT SIDPPING BILL. 

• The Ron'ble Mr. STOKES asked leave to postpone the presentation of the 
Report of the Select Committee on the Bill relating to Merchant Shipping. 

Lem-e was granted. 

BURMA SURVEY BILL. 

The Hon'ble MR. RIVERS THOMPSON presented the' Report of the Select 
Committee on the Bill to provide for the demarcation and survey of land 
in British Burma. 

MULTAN DISTRICT LAWS BILL .. 

'rh~ Ron'ble MR. STOKES moved for leave to intro~uce a Bill to declare 
Ule law in force in certain lands annexed to the Multun District. He said 
that the tract of land in the BaMwalpul' State now occupied by the line and 
pre~ses of the Indus Valley State Railway was, in 1872, ceded by that State 
to the British Government in full sovereignty. This tract had, by a notification 
of the Governor General in Council of th~ 14th of July last, been declared to 
be subject to the Lieutenant.Governorship of the Panjab, and, by a. notification 



li'A CTORIES BILL. :!l 

of the 2nd Snptclllhm', 18i9, hsU(~d lIlulet· the pl'o"isiolls of Act No.\" 1 of 1807, 
the Licutc;lant-GoYerllol' of that Provinee had inchuled it withill thl' lill/its or 
the Multan district. Nuw, most. of the la\\'S in forea in the PHllj.th op(~mtC'(1 ill 
all the tcrritories for the time being administered hy the Licutcnant-OovernOl' of 
the Panj.tb, but some of such laws (for. instanee, tho much amended l'anjll.h 
Laws Act, IV of 1872) operated only ill the territories suhject.. to the Licutenunt-
Governor at the dates at which they were l'esl'ccti,'cly enacted. 'I'he' efT(,C't 
of the two notifications W1IS, t.hcre[orc, to hring only a portion of thc law ill 
forcc in the Mult:ln dist-riet int.o force ill this tract. It was obviously dcsirahle 
that. the law throughout that district shouhl be the same; :111(1 as this result conIcl 
not be attained without legislation, the present Dill bad heen prcparC'd nt the 
request of the Locnl Government. It consisted of a single section dcclal'iug 
generally that all enactments ill rOt'('e in the ?llult:l.n dish'iet on the <1:1,Y when 
the tract in question becamc portion of that district should ue deemed to 
have come into foren in t.his t.raet Oll that day. 

The ~Iotion was put and agreed to. 

FACTORIES BILL. 

The Hon'hle Mlt. COLVIN move(1. t.hat. the Hon'ble Maharaja J ot-mdra 
Mohan Tagore, the Hon'ble Sir A. Arl)utlmot and thc 'lion'hle Mr. Reynolds ue 
added to the Select Committee on thc Bill to regulate labour in I~tl.etories. 

']'he ~iotioll was put and agreed to. 
-

The Council adjourncd to Friday, the 20th Februal'y, 1880. 
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